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MINISTRY OF HOME AFFAIRS
(OFFICE OF THE REGISTRAR GENERAL, INDIA)
New Delhi, the 13th September, 2023

S.0. 4058(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Registration of
Births and Deaths (Amendment) Act, 2023 (20 of 2023), the Central Government hereby appoints the 1st day of
October, 2023, as the date on which the provisions of the said Act shall come into force.

[F.No. 1/7/2020-VS (CRS) Part-1]
MRITUNJAY KUMAR NARAY AN, Registrar General and Census Commissioner
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